IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIFAL BENCH, NEW DELHI,

\

0A.Np,178/87 DATE OF DECISION: 28.08,1952

Shri Radhey Shyam Applicant

Shri Sant Lal | Counsel for the applicant
Versus

Union of India & Ors, Respondents

Shri P,P, Khurana Counsel for the respondents

CORAM:

L e el

The Hon'ble Mr, F.K. KARTHA, Vice Cheirman(3}

£

The Hon'ble Mr, B.N. DHOUNDIYAL, Member{a )

T Whether Repcrters of local papers may he allowed
to see the Judgement? &

2. To be raferrec to theAReportars ot not? z%ﬁd
JUDGEMENT - ' ‘
{(of the Bench delivered by
Hon'ble Member Shri B.N.Dhoundiyal)

This CA hes been filed by Shri Radhey Shyam, a
Sorting Postman, working in the Post and Telegraphs, ODelhi
@gainst the impugned order dated 3,6.83, issued by the
Director General, Post and Telegraphs, New Delhi, revising

the pay of certain categories of P&T staff, but cenying the

same benefits to selection grade Postmen,
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2. The applicant was appointed as Postman in 1952
and was lster promoted. to selection grade of Rs,225-330,
The impugned orcder deted 3.6.83 revised the pay of

(i) Sub~Inspectors (ii) Higher Gracdec Wirsmen

{(1ii} Telegraph Oversecears
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Later, it w as decided in compliance yith the Avard of
the Board of Arbitration that the revision will take

effect notionally from 1,1.75 énd arrears arising out of

Fal

the pay fixation will be allpued from 1,1.73., The

selecticn grade postmen were in the same grade as

Sortng. Postmen and even though they were also given. the

-

pay sCa1@ of Rg,260-350, they were denied arvears of pay
including increments, The represantat&on submitted by

the applicant on 18,10.84 and the appeal submitted on
15.3.85 did not elicit any reply. The.applicant prays

that the respondents be directed te include the sgl@ction
grade postmen ih the list of beneficiaries mentioned in
their letter dated 3,6.83, with all cansequ&ﬁtial benefits,
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3; The respondents have stated that out of § cateqories

-n

of emplovees, only 2 categofies ﬁamely, Sorting Postmen
and Héad Mail Guards, were given the ?enefit of
retrogspective revision w.e.f, 1,1,75 by the Becard of
Arbitretion and the selection gradé postmen were not s
party to this award, Houwever, the guestiun of stepping

up of the pay of the seniors in'wﬁosa base some anomaly
gccurs is under exemination in the Department, The pay
scalas of Selection Grade Postmen and the Sortiné Postmen

)

eare the same but the cadres are different. The cgdre
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on Grade Fostmen was temporary one created

under the 20% promotion scheme, which was later abalished.
The respondents have also rtaised pbjections regarding

limitation, ss the impugned order was issued on 3.5,83

whereas, the apglication wzs filed in 1987,

4, Ue have heard the arguments eddressed &t the Bar

by the learned counsel for both parties and perused the

N

documents placed on record. As regards the preliminary

\

objection, regarding limitation, the guestion has been
considered by this Tribunal and an crder yas bassed an
20,3.87, rejecting the application for condonation of
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delay., However, this matter was reviewed and it was held
that since the appeal ta-the Director General Telegrapﬁs
was made on 15,3.85, ahd.the'application before the Tribunal
uaé filed on 11.2,87, the delasy was of a feu‘months only.,
This wae condoned vide order issued on 10f7¢87.- There 1s
gome force in thé contention of the applicant that both
the Sél@ction Crade Postmeﬁ”and Sorfing Pgsthen are
basically puostmen enjoying the same pay scale:and grant .
of revision of séals to one categofy‘cf postmen and its
denisl to the other, would be arbitfary. The cate=gory
of Selaction Grad; Postmen was introduced uw.e.f. 1.6,%4
~on the basis of ﬁhm instrucf@ons éontaingd in the P&T
Board letter dated 15.gf74; providing 20% of the number
of posts of Postmen, Village Postmen and Stamp Vendors
to be upgraded from the scale of Rs,210~270 to Rs,225«350, -
It wes clarifi ed that:-
#The additional posts provided on the Qbova basis will
carry higher responsibility and may be utilised fcrr
supervisory or supervisory-cumeoperative dutiss at

the discretion of the competent authority., These will

be identified by the competent suthority.”
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5. Thus it appears that these posts uere categorised
2s those having higher responsibilities than the Pgstmen.
When the_revision of payscale of Sorting Postmen was
given retrospective effmct from 1.1;75, it should have
been applied to the cother categories of thg same grade,

in a similar case, G, Panneerselvam Oversesr Postman Vs,

0.G. PAT New Delhi and Gthers (T.A.No.BB8/86, Madras Bench,

C,A,T. decided on 27.11.86), It was held that the revised
pay scale would be egually applicable to ths categories

of Head Postmen and Uuerseer Postmen we,e.f. 1.1.75., There
is no resson why & distinction should be made in cass of

S3slectign Grade Postmen,

6e -In the conspectus of the facts and circumgtancas

of the c;sa, we hold that the spplicant is entitlgd,to
succeed, The resﬁondénts are directed to ind ude the
category of Selmction Grade Péstmen in the list of
beneficiarims mentioned in the respondents letter dated
3.6.83 and give them the bsngfit of noticnal payhfavised
u,a,f. 1.1.75 and arrears arising out of such pay fixation
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Woe,fe 1,1,78, The respondents shall comply with the
above directions, expeditiously and preferably, within
I 1
'@ period of three months,from the date of receipt of
this order,
7 There will be no order as to costs,
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(B.N. DHODUNDIYAL} (PaKa KARTHA)

MEMBER (A) : VICE CHAIRMAN (3}
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